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Order of the Single Member Bench delivered by 

Hon'bie Shri T.Chandrasekhara Reddy, Member (Judl.). 

This is an application filed under Section 19of 

the Pdrninistrative Tribunals Act to direct the respondents to 

appoint the applicant in any suitable post in Class IV service 

in Postal Department of Government of India on compassionate 

grounds with all Conse,uential benefits and to peas such 

other order or orders as may ôeem fit and proper in the 

circumstances of the case s  

The facts giving rise to this OA in brief are 

as follows:- 

The applicant's husband is one M.Krishna Murthy. 

He had4puiln 27½ years of service in the Postal Department, 

Chittoor Division. 	hile working as Jamedar . Group-D official 

of Chittoor Head quarters the said Krishna Murthy- died on 

26.2.1990. Mter the death of the said Krishna Murthy, the 

applicant was paid a sum of Rs.90,087/- towards terminal benefits 

The applicant is also being paid a regular family pension pR 

of Rs.676/- per month including the relief on pension. The 
p.- - .k t-Kt. f\ 	 n._— 

applicant had putin a representation on 16.4.1990 to provide 
r 

her an appointment on compassionate grounds. The respondents 

have rejected her representation and had refused to appoint 

the applicant in any suitable post on compassionate grounds. 

Hence, the present O.A. is filed by the applicant for the 

relief as already indicated above. 

Counter is filed, by the respondents opposing 

this O.A. 

This O.A.was listed for hearing on 14.12.1992. 

On 14.12.1992 none were present on behalf of the applicant, 
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iere was no pepresentation on behalf of the applicant. 

Mr.N.V.P.aghava Reddy, Standing Counsel for the respondents was 

present and Igieported ready. So, the O.A. was ordered. for 

dismissal for today. (15.12.1992). Today also the position is 

the same as on 14.12.1992. There was no representati?n on  

behalf of the applicant. So as the applicant was not evincing 

any interest in this O.A., we thought it fit to hear the 

Standing Counsel for the respondents and accordingly 

Mr.N.V.Raghava FLeddy, is heard. We have, also perused the 

material in this O.A. We proceed to disse of this 0.A.with 

the material available before this Tribtal. 

5. 	The fact that the applicant is the wife of Krishna 

Murthy who was working as Jamedar in the Chittoor head quarters 

in the office of the Superintendent of. Post Offices in the 

year 1990 is not in dispute in this O.A. It is also not 

in dispute in this O.A. that the applicant's husband diecn 

26.2.1990 while in service after he had put in 27½ years of 

service. it is also an admitted fact that the applicant is 

not blessed with any children through the said Krishna Murthy. 

So, the applicant appears to be the sole dependant on the said 

Krishna Murthy. After the death of the said Krishna t4urthy, 

the fact that the respondents had paid the applicant a sum of,  

Rs.90,087/- towards terminal benefits is also not in dispute - 
in this O.A. Besides. tSt the fact that the applicant is 

receiving monthly pension of Rs.676/- including the relief on 

pension is not in dispute in this O.A. In view of the fact 

that the applicant had been paid morethan 90,000 as teriinal 

benefits and as she is receiving Rs.676/- towards monthly 

pension, it cannot be said that the applicant is in distress 

or indigent circumstances warranting an appointment on 

compassionate grounds. 	the monthly pension of Rs.67/- 
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TO 

The Sr.$Jperintendent of Post Offices, 
C hittoor Division, Mittoor, Chittoor Exist. 
The Chief Post Master General, 
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s.e is recejvzt and the terminal benefits of Rs.90,087/- which 

she had received alter the death of her husband, it is suite 

posiible for the applicant to have a descent living. So, in 

view of the facts and dircumstanCës of the case, we are of 

the opinion that this is nota fit matter to provide an 

appointment to the applicant on dompassionate gunds. 

6. 	No doubt, in the O.A. it is pleaded that the sum 

of Rs.90,087/- whicZ!s received as terminal benefits had been 

spent towards discharge of the debts incurred towards the 

medical expenses of the said Krishna Murthy. There is no 

material before the Tribunal that the Krishna Murthy was 

suffering from any disease and as such it became necessary to 

spend any amount towards the medical expenses on Krishna Murth. 

Details with regard to the debts that had been incurred are 

not aa1l pleaded in the O.A. and no material is placed before 

the Tribunal to show that debts were jncurfed for the medical 

expenses of the said Krishna Murthy. In view of this position 

no credence can be given to the plea that the major portion 

of the amount of 90,087 had gone towards the discharge of 

the debts of the said Krishna Murthy. As already pointed out 

this is not a fit case to provide an apintment to the 

applicant on compassionate grounds. We see no merits in 

this O.A. and this O.A.is dismissed, leaving the parties to 

bear their own costs. 

(T.CHANDRASEKHARA ItEDDY) 
Membet(Judl.,) 

Dated: 15th Deceer, 1992 	 . 

(Dictated in Open Coult 
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